
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
EflNAKULAM, BENCH 

O:A No. 	152 	 1993 

DATE OF DECISION 27.1, 

srnt. Kanniyath agi 	
Applicant (s) 

Mr, K. Nohainmd 	 Advocate for the Applicant (s) 

Versus 

Te flag Officer Conanding- 
Respondent(s) 

a 	
. 

inhief,UtherV Lommanc 
Naval Base, Koch3.-4 and others 

Mr. Mathew Vadal.kel,ACG$C 	
Advocate for the Respondent (s) 

	

• CORAM: 	 / 

The Hon ble Mr. N. DkR1AN, 	ICIMBER 

The Hon'ble Mr. R. RANGARAJAN, ALNINISTRT1VE MEMBER 

1. Whether Reporters of local papers may be allOwed to see the Judgement ?i 
2.To be referred 10 the Reporter or not ? )... 

Whether their, Lordships wish to see the fair copy of the Judgement ?k_ 
To be circulated to all Benches of the Tribunal ? hi.) 

V 	 JUDGEMENT 	 V  

MR• N. 	 JEICIAL MEMBER 	 V  

• 	 The applicant is aggrieved by the denial of the first 

respondent to consider his representation Anneyure.-A and 

• 	pass oders. Or, the same. 	V 	

V 	 •• 	V  

20 According  to the.applicant, he was workng as.casuai 

	

V 	laburer under the second respondent at 	 EftPe 	
V 

V 	 V 	

Victualling yard, Cochin for the years 1985, 86 and 87 

along with other. Casual mazdoors côhtinuously V  in a  regular 

	

V 
V 	manner. Thereafter, the applicant was not gIven employment, 

	

V 	
V 

 

when work was available bIt other casual rnazdoàrs were 

	

V 

V 	

V 

V 	
V 

V 
V 	

engaged4 	e appi-icant submitted APnexu 	representatione 

V 	 • 	 • 	But the Saxe has not been disposed 'f So far. Hence.. he 

	

V 	 •V 	

'V 	
V 

 

has filed,this application under. sectjon 19 of the 

Aomma.strative TribUnalS Act for a direction to the 



I 
	 -2- 

respondents to reinstat e  her in service taking into consderation 

herpast..service. 	 .. .; 	 - ..- 

3. 	en the.caSe came up, for adlTd..SSiOn, learned counsel for 

ppljcant Submitted that his dint wil be 't f:th 

pp1ication isdisposed of,  directing the .first..resbondent to 

consider :e representation and pass. ordars. 

We have heard .1ear.ne&cotnse), for. 

jarned counsel for respndènts has no objectIon inadoptin.g 

the course of action suggested .by the learned counsel for 

applic.nt.. 	. 	. 	. 

ving heard learned counsel for both sides 1  we are 

satisfied that justice in this case will be met if we dispose 

• of the .applidation with appropriate direction. Therefore, 

we admit the application and. direct the first respondent to 

consIder and pass orders oii Annexure-A representation as 

expeditio usl y as possible at any rate within three months from 

• the date of receipt of a copy of this judgment. 

60 Applicationis disposed of on the above lines. 

70 There shall be no orders as to costs. 

(• R7 NGMAN) 
	

(N. DUARMADAN) 
, AflINIsTRATIVE IMBER 

	
JUI)ICIAL MEMBER 

kmn 


